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1. This  matter has been listed under the category of 'oldest pending cases 

in this High Court, for priority hearing'.

2. None is present for the petitioner.

3. This petition, in public interest, has been filed by the petitioner-society 

seeking implementation of provisions of Criminal Procedure Code to 

frame Victim Compensation Scheme.

4. Counter affidavit has been filed along with Annexure CA-1 containing 

notification dated 09.04.2014 framing the Victim Compensation Scheme.

5. In view of the fact that the plea as raised in the petition has already 

been granted by the State, the petition has been rendered infructuous. The 

same is, therefore, dismissed as having become infructuous. 
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